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--SECOND REPORT OF THE RULES COMMITTF~ 

(Filth Lok Sabha) 

The Rules Committee, at their sitting held OIl the 8th August, 
1m, conaldered amendments to rules 197 and 3128 of the Rules of 
Procedure and Conduct of Business in Lok Sab~a (Fifth Edition). 

2. The recommendations of the Committee are contained In this 
their Second Report which the Committee authorile to be laid on the 
Table of the House. 

3. Rule 197 (See Appetldi.r, item 1):-The Committee note that 
under Ezplanation (ii) to rule 197(2) of the Rules of Procec:lure and 
Conduct of Business in Lok Sabha, notices of calling attention 
matters of urgent public importance received up to 10.30 houn on a 
day are deemed to have been received at 1()'30 hours on that day and 
a ballot is held to determine the relative priority of each such notice 
on the same subject. Notices received after 10.30 hours are deemed 
to have been given for the next sitting of the HOUR. The Committee 
also note that in view of the very large number of such noticel re-
ceived every day, there is not enough time left for the Speaker to 
consider all these notices before the commencement of the sitting of 
the House at 11.00 hours. The Committee consider that the Speaker 
should have adequate time to consider all such notices before the 
cOlI)mencement of the sitting of the House. The Committee, there-
fore, recommend that all such notices should be given by 10.00 hours. 
Such notices, if received after 10.00 hours, should be treated as notices 
given for the next sitting. 

Explanation (11) to sub-rule (2) of rule 197 Is propoled to be 
amended accordingly. 

4. Rule 312B (See Appendix. item 2) : -The Commtttt!e on Public 
Undertakings at present consists of ten members from Lok Sabha and 
five members of Rajy. Sabha are auociated with it. Tbe Committee 
on Public Undertakings recommended to the Rules Committee that. 
in view of the fact that the Dumber of Public: Undertakings haa 
increased to more than ODe hundred, the strength 01 that Committee 
might be raised from the present fifteen to thirty. 

The Committee have carefully considered the auggetltlon of the 
Committee on Public Undertaldnp and are of the opinion that tbe 
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Itrength of the Committee on Public Undertakings be brought at par 
with.,that of the 'COmmittee on Public Accounts, namely, that fifteen 
members be elected ,from Lok Sabba and seven members of Rajya 
Sabha be associated with it. The Committee also recommend that 
the'propoaedincreue.in the membership of the Committee on Public 
Undertakings be given effect to from the next term of that Committee. 

5. The Committee recommend that the draft amendments to the 
Rules of ProcaQura aDCl Conduct of Bu&ineu in Lot Sabha (Fifth 
Edition) shown, iD the Appendix may be made. 

Nsw DI\LHI; 
The 24th. A1&guat. 1978. 

G. S. DHILLON, 
Chairman, 

Rule. Committee. 



APPENDIX 
Amendments to the Rules of Procedure and Conduct of Buaineia in 
Lok Sabha (Fifth Edition) as recommended by the Rules Committee 

RULE 191 
I 

1. In Ezpl4nation (ii) to sub-rule (2) of rule 181, for tbe ft.~ 
and word "10.30 hours", wherever they occur, the ftgures and word 
"10.00 hours" shall be substituted. 

RULE 3128 

2. In sub-rule (1) of rule 312B, for the words "ten memben", the 
words "ftfteen members" shall be substituted. . 
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